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THE MINISTER OF STATE I* THE 
MINISTRY OF HOME AFFAIR! AND 
ALSO IN THE MINISTRY   OJ 
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LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI S. D. PATIL): Mr. 
Vice-Chairman, Sir, this subject has 
evoked very interesting discussion and 
various view-points have been put 
forward. Almost all of them have 
supported the principle of the Bill. 

Sir, we must not lose sight of the fact 
that this Bill seeks to change the personal 
law, the Hindu Marriage Act. And when 
the personal law is to be changed, as far 
as the minorities are concerned, they are 
very conscious and careful to see that 
their sentiments and sensitivity are in no 
way offended. And that is very right. As 
far as the Hindus are concerned, I may 
respectfully ask the hon. Mover of the 
Bill whether there is any demands from 
the organisations of women or men who 
are vitally concerned with the question of 
marriages, etc. to have such sort of an 
amendment so that it can do away with 
the customary rites or the ceremonies 
according to the customs of either of the 
parties or, whether we are going much 
ahead before the demand is generated. 
Sir, here it appears that at a very 
advanced age of his life, 1Mr. Chaurasia 
has chosen... 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADEV): After great 
experience. 

SHRI S. D. PATIL: Yes, after great 
experience, he wants to bring about 
certain amendments in the present law. 

Sir, we have got experience in the 
past, and as a Member of the hon. 
House, I know how difficult it was 
for us even to pass the Anti-dowry 
Bill in 1961, and how it 
was referred to the Joint Sessions 
of both the Houses of Parliament. 
And in spite of 18 years of experi 
ence, nobody can say that the evil 
of dowry system has in any 
way      lessened. On   the      other 
hand,   it      is   growing     day by day 

and the problem has become very, 
very acute. Sir, I have no quarrel 
as far as the comments on the evil 
system of dowry are concerned be 
cause that is altogther different 
issue. 

SHRI    KALP    NATH  RAI;      You 
abolish it. 

1 
SHRI S. D. PATIL: That is already 

there on the statute book. 

SHRI KALP NATH RAI:  But you do 
not enforce it. 

SHRI S. D. PATIL: What have you 
been doing in the past? 

Sir, the present provision    in    the 
Hindu  Marriage  Act  of  1955. . . 

I  

SHRI S. D. PATIL: Sir, by amending 
this section and putting a new section 7A, 
the hon. Mover of the Bill wants to do 
away with the existing provision where a 
Hindu marriage could be solemnised in 
accordance with the customary rites and 
ceremonies of either patry thereto. Such 
rites and ceremonies include saptapadi, 
that is, taking seven steps by the 
bridegroom and the groom jointly before 
the fire. The marriage becomes 
solemnised when the seven steps are 
taken. Sir, the Bill basically touches 
upon... 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): How much more time do you 
want? 

SHRI S. D. PATIL; Sir, I will require some 
more time. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Sir, let him reply next time. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The discussions will continue. 
Now, we take up the next item. 

5 P.M. 
CLARIFICATIONS IN RELATION TO 

THE CALLING ATTENTION 
STATEMENT REGARDING THE RE-

PORTED ATTACK ON THE PRO-
CESSION TAKEN OUT BY HARIJANS 
ON THE BIRTHDAY OF GURU RAVI 

DAS IN MUZAFFAR NAGAR (UP.) 

THE VICE-CHAIRMAN (SHRI 
SHYAM  LAL YADAV);     Yes,  Shri 
Bhattacharya. 

SHRI KALP NATH RAI (Uttar Pradesh): 
You have spoken yesterday.       (Interruptions). 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); He is now seeking  
clarifications. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Mr. Vice-Chairman is right. The 
statement on the Calling Attention was made 
yesterday but we were not satisfied with the 
Statement and the House wanted the Home 
Minister to be present here. (Interruptions) 

I did not speak at all. When my chance came, I 
pointed out that the Home Minister was not in 
the House. Then the House decided that the 
Home Minister should be called at 5 o'clock 
today. 

THE      VICE-CHAIRMAN      (SHRI 
SHYAM  LAL  YADAV):   All that is not 
necessary.   Please ask the ques-i    tions 
straightaway. 

SHRI G. C. BHATTACHARYA: Now 
that <hon. Home Minister is here, I will 
only, briefly narrate the incidents. What 
happended in Mu-zaffar Nagar? In Muzaffar 
Nagar the Scheduled Castes took out a pro-
cession on the auspicious day of the birthday 
of Guru Ravi Da3. Then the police party at 
the instance of the District Magistrate and 
ihe Superintendent of Police, influenced by 
some persons, not Scheduled Castes, not 
only brutally lathi-charged, not only resorted 
to firing, looting the houses of Harijans and 
raping Harijan women, but, as I said 
yesterday, they were so barbaric, that they 
threw down a three year old Harijan child 
from a three-storey building. This is unheard 
of. This is, in brief, the atrocity committed, 
the details of which have been given by two 
Janat 1 Members of Parliament, Mr. Pipil 
and Mr. Rakesh, who were sent by the 
Janata leader, Mr Bahuguna, the Petroleum 
Minister, to find out the facts, when he got 
the information in the evening, some time 
after about an hour of the incident. Sir, I 
demand that their reports should be placed 
on the Table of the House, because only a 
part of it, an insignificant part of it, was 
mentioned by the Minister of State for 
Homo Affairs,  Shri Mandal. 

Why is it that we insisted yester 
day that the Home Minister should 
be here? You might kindly recall 
that the Prime Minister, Shri Morar- 
ji Desai, last year, from the rempaii ; 
of the Red Fort, gave a clarion call 
to the nation and to the adminisl 
tion and said that in order 
to     save the       life       and pro- 
perty of Scheduled Castes, if nece sary, 
these person    who    committed atrocities  
on  them,  should  be     shot When some 
incidents regarding atro cities on Harijans 
took place in Bihar and Shri Mandal  was 
replying  here 
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[Shri G. C. Bhattacharya] 
and giving many assurances and re-
peating many assurances. I asked him 
when these persons were committing 
atrocities on Scheduled Castes, and the 
police was present and the Magistracy 
was present, how many culprits were 
shot? There is no use repeating the same 
arguments in the case of Harijans. A&er 
all. when the Prime Minister says 
something, it is binding on the 
administration, whether of the State or of 
the Centre. But I am shocked to see that 
instead of shooting at the culprits they 
shooted at the Harijans themselves. If that 
is the state of affairg when the police 
would fire and murder the Harijans, who 
is going to protect them? That was the 
importance of this Calling Attention 
motion. That is why we wanted the hon. 
Home Minister to be here. He is not only 
the leader of the Janata Party, and the 
Home Minister of India but he is also an 
experienced administrator. He knows 
how civil servants are made to behave. 
Therefore, if he realises the gravity of the 
situation, I am confident at least the 
Scheduled Caste people will get some 
confidence otherwise they will have no 
confidence whatever may be your 
statement, whatever may be your pro-
mises and for how many number of times 
you repeat. I would, therefore, appeal to 
the Home Minister not to take it as a 
ioutine matter. If you take it as a routine 
matter, the confidence of the Harijans, 
the confidence of the Scheduled Castes 
will be shaken and the confidence of the 
Scheduled Ca<-te people in the Janata 
party which brought freedom to this 
country,  wii'   be   shaken. 

SHRI KALP NATH RAI: Freedom to 
die. 

SHRI G. C. BHATTACHARYA: Let 
us not quarrel on such an important 
issue. At least those who champion the 
cause of Harijans, should not quarrel on 
this point. What is the use?    Don't make 
it a political issue. 

Yesterday I appealed to the House not to 
make it a party issue. Don't make it a 
party issue. I was pained when an hon. 
Member asked for the resignation of 
Babu Jagjivan Ram. After all, we have 
taken up the cause. He also belongs to 
the Scheduled Castes. Such things should 
not be said, because if you do it, it would 
be a discouragement to others. Let us put 
our heads together. Let us be one in 
defending the life and property of the 
Scheduled Caste people. 

In this connetion, Sir, I want to make 
certain suggestions. Firstly, the 
Government has appointed Shastri 
Commission. Fortunately, Shastriji is 
here and I expect that he also speaks 
today. I appeal to the Home Minister to 
immediately depute Shastri Commission 
to enquire into this incident. 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh): We agree to it. It is a 
very good proposal. 

SHRI G. C. BHATTACHARYA: Sir. 
it is a very grave incident. After all, 
Government has confidence in Shastriji 
and that is why Shastriji was made the 
Chairman of the Commission. There 
should be no hesitation in deputing 
Shastri Commission to enquire into tnis 
incident; otherwise, we will be accused 
of saying something and doing 
something else. There should not be a 
gap between the promises and actions. 
Therefore, if you have appointed Shastri 
Commission for a very laudable purpose 
of defending the cause of the Scheduled 
Castes, then you should announce here 
today that Shastri Commission will be 
deputed to make an enquiry into the 
incident and Shastriji will give the report 
as soon as possible. 

Sir, my second submission is tni9. Mr. 
Patil went there. Mr. Pati] is a very seasoned 
public servant. I am only appealing to him to 
give all the facts to the hon. Home Minister 
that are in his knowledge. He will not j 
contradict me when I say that the '    District 
Magistrate and the S. P. there 



 

were directly responsible for tnis massacre. 
The District Magistrate and the S.P. have not 
been suspended till today although the State 
Minister, Mr. Petil, visited the place. He came 
to know that they were responsible. Now, 
what can I say about the District Magistrate? 
Wherever he had gjne, he had created trouble. 
This is known to the administration. But I am 
.-•hocked that he has seen to it that only some 
enquiry by the Commissioner of the division 
is made. Why? The public, the Scheduled 
Castes and other Members of Parliament who 
are agitated over such incidents wiil not be 
satisfied unless the hon. Home Minister 
announces, here and now, that he will suspend 
the District Magistrate and   the S. P. of 
Muzaffarnagar. 

Sir, the third suggestion I am making is 
very comprehensive. Sir, the P.A.C. in U.P, 
has become a slur on the police administration 
of the State. The PAC is responsible for 
communal tensions. The PAC has been 
responsible for communal riots. Now the PAC 
is also responsible for massacring the 
Harijans. Therefore,, the U. P. PAC should be 
disbanded and it should be reorganised. Fifty 
per cent of the new PAC should consist of the 
Harijans and the minorities. If you do not do 
it, if you cannot  do  it,  do  not  shed tears  for 

1 the Harijans and the minorities. Unless you 
do this, you will not be able to protect their 
rights, whatever may be your good intentions. 
There- 

I fore, I would appeal to the hon. Home 
Minister. He is a very powerful Minister 
now. He has got the experience. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Please conclude. 

SHRI G. C. BHATTACHARYA: Sir, yeu 
cannot ignor every word of what I am saying. 
I am voicing the agony and the sufferings of 
the Harijans and the minorities. Without 
mitigating their sufferings, without mitigating 
their agony, you will not be able to keep your 
society intact; you will not 

he able to keep India together. I would also 
demand that adequate compensation should be 
paid to those ' who have been injured and to the 
dependents of those who have died. But 
nothing has been done. Nothing has been 
mentioned in the statement of the hon. Minister 
of State for Home Affairs, Mr. Mandal, in 
reply to the Calling Attention Motion. After all, 
11 you do not piovide for such simple relief, 
how will you be able to create the confidence 
among these people? 

Sir, with these words, I would again appeal 
to the hon. Home Minister to kindly consider 
the suggestions I had made and take 
immediate and prompt steps so that we may 
prove that unlike the previous administration, 
we do net make mere promises, but we also 
take action. 

THE MINISTER OF HOME AFFAIRS 
(SHRI H. M. PATEL): Sir, there is no doubt 
that what took place at Muzaffarnagar is 
deplorable. The fact that the Government has 
taken the matter seriously is evident from the 
fact that as soon as Mr. Mohan Lai Pipil gave 
me the report after he returned from 
Muzaffarnagar—he met me on the 14th—I 
immediately sent the Minister of State. I was 
not in a position to leave Delhi. Hence, I sent 
the Minister of State to go there and ascertain 
the facts as far as he could ascertain. This he 
did. I may say why I sent the Minister of 
State. The report which Mr. Pipil and Mr. 
Rakesl: gave revealed facts which were at 
variance from the report which I had received 
from the State Government. Hence, it seemed 
to be very necessary that I should have 
another view, after a visit to the Slate. That is 
why Mr. Patil went there. He came back. He 
also confirmed this much that the number of 
people injured etc. was larger than the 
number indicated in the State Government's 
report. And there were other discrepancies as 
this that certain people who were in the 
hospital were in handcuffs, which of course 
he immediately asked them to remove.   That 
is, the report.     Now I 
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do submit that the matter is serious, but the State 
Government had already appointed the 
Commissioner to hold an enquiry into the incident. 

SHRI BUDDHA PRIYA MAURYA: Already it 
has been boycotted. The Scheduled Caste people of 
the area have already boycotted it. So, the lesser we 
talk about this Inquiry, the better it is. We do not 
want to talk about it. 

SHRI H. M. PATEL: Why don't you 
listen to rne? Thereafter you can say 
what you feel. I was coming to that. 
I am narrating the facts as they are, 
namely, the Commissioner had been 
appointed to hold an enquiry. On that 
we said at that time and this is what 
I said in the Lok Sabha also that as 
soon as that report is received, we will 
decide on what further action should 
be taken. Now I have just received a 
report that the Commissioner did 
start his enquiry on the 24th and again 
on the 1st and then certain other 
witnesses were to come. Then they 
told me, I think, that they were not 
going to give any evidence, they were 
poycotting the enquiry. (Interrupp- 
tions) Quite right. I am not hiding 
any       facts        from        you at 
all. This report has      just 
been received by me as I came here. Wf will cun.-K er 
what further ite-ps should be taken, but before we take 
any action we should, first of r.ll, find w,i Lhc facts. I 
thi-.fc, one of points that has not been forgotten is this 
that this is a State subject essentially. So, in the first 
instance, we must hear the State Government in 
this matter and act in consultation "with them. In 
order to ascertain facts the hon. Member has made 
various suggestions. I will certainly give full 
consideration to them and see what best machinery 
do we have recourse to in ;order to ascertain facts. 
One suggestion he made was that the Scheduled 
Castes and Scheduled Tribes Cfomnmission may 
be asked to go into this thing.      As far 

as I know, there is nothing to prevent the 
Scheduled Castes and Scheduled Tribes 
Commission, on its own initiative, to go 
into this matter also, but I would request 
the House to let me give further thought to 
this on the basis of such further facts that 
have come to my knowledge and then we 
will decide. All that I would like to assure 
the House is that we do not consider that 
what has happened is something which we 
should not take note of, we should take 
serious note of it. 

"The State shall promote with special 
care the educational and economic 
interests of the weaker sections of the 
people, and, in particular, of the 
Scheduled Castes and* the Scheduled 
Tribes, and shall protect them from social 
injustice and all forms of exploitation." 
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SHRI H. M. PATEL: Sir, the hon. 
Member, Mr. Maurya, has spoken 
very emotionally. I can very well 
understand why he should be so 
worked up. Because the incidents 
as have happened in Muzarfar Nagar 
do make one feel that what one 
wants to do with regard to the 
Scheduled Castes and_ Scheduled Tri 
bes is not producing results. There 
is no question that this sort of thing 
should have happened. As he said, 
(this is our policy, but the policy 
must be implemented. I would like 
to assure the hon. Member and this 
House that we shall go into this mat 
ter very thoroughly, we will consult 
Mr. Maurya and other friends to see 
what steps we should take in order 
that as speedily as possible we can 
carry their confidence in the fact that 
we mean business and at the same 
time it must be done in such a way 
that the results are achieved to the 
satisfaction of our concern. There 
is no question of trying to protect 
anybody who does not deserve to be 
protected. There is no such inten 
tion. This Commissioner was ap 
pointed by the State Government. 
We proceeded on the scene after the 
announcement had been made. What 
we should do, how we should do, we 
shall consider very seriously. It was 
said that the Scheduled Castes and 
Scheduled Tribes Commission should 
be asked to take it up. I have no 
objection  to  that  suggestion. But 
it seems to me that the Scheduled Castes and 
Scheduled Tribes Commission is in a 
position, is authorised under the terms of 
reference, to the best of my knowledge, to 
take initiative in any such matter. 



 

AN HON. MEMBER: You have no 
objection? 

SHRI H. M. PATEL: Certainly not. In 
fact, Mr. Sushil Kumar, who is the 
Scheduled Caste Commissioner, did send 
a study team and he has submitted a 
report, which also indicates what matters 
we are considering. (Interruptions) I am 
not saying 'No'; I am merely telling you 
that on the contrary, I have no objection 
at all. 

SHRI BUDDHA PRIYA MAURYA: 
A reference made by you, Mr. Minister, 
will certainly have its own impact. 

SHRI H. M. PATEL: Mr. Maurya, I 
have said that I have no objection to 
make the reference. I am merely tel_ ling 
you that I take this whole matter 
seriously and I shall have no hesitation in 
taking whatever steps are called for. 

DR. V. P. DUTT (Nominated): Mr. 
Vice-Chairman, Sir, I think so far as the 
developments in Muzaffar Nagar are 
concerned, many things that needed to be 
said have already been said. I would like 
to add my voice of anguish over these 
happenings. Sir, it is a matter of shame—
it is a matter of shame for me, it is a 
matter of shame for the hon. Minister for 
Home Affairs, it is a matter of shame for 
the whole nation—that even after 30 
years of freedom we are still not able to 
ensure the life and dignity of the 
Scheduled Caste people, the Muslims and 
other minorities and weaker sections. Sir, 
I know this is not an occasion to go into 
it. There are important socio-economic 
factors operating in our society 
responsible for this kind of a situation. As 
my hon. friend mentioned, the caste 
struggle merges into the class struggle, 
and it is really a reflection of the class 
struggle that you see. However, this case 
is of a different category because here the 
so-called custodians of law and order, the 
police, itself used not only excessive 
authority but also com- 

mitted atrocities and, therefore,, it has a 
significance of its own. 

Sir, I should like to point out to the 
hon. Home Minister—as I pointed out to 
the previous Home Minister also when 
this kind of incidents took place earlier—
why such things are happening again and 
again. Apart from the socio-economic 
factors, the real reason is that we have not 
been serious in tackling the situation. I 
agree with my friend that we should not 
make it a party affair. Therefore, I say 
with the experience over the last 30 years 
that we have not been serious in tackling 
the situation. Hon. Home Minister, Mr. 
Patel, let me remind you what is 
happening. Atrocities take place; men, 
women and children are murdered; 
women are raped; houses are burnt; 
children are thrown into the fire or into 
the stream; the houses are razed. We raise 
our voice and inquiry is instituted. We all 
forget about the noise at the site. No 
follow-up action takes place. Sir,, I would 
like to ask the Home Minister in how 
many incidents involving the Scheduled 
Castesv the Scheduled Tribes and the 
Muslims there has been a follow up 
action and how many cases of conviction 
have taken place. I think, you will be able 
to count them on your finger tips if at all 
there is any case in which there has been 
any conviction. In my own knowledge 
there is no case in which there has been 
conviction, but there might have been one 
or two cases. But this is the problem. No-
body is punished. No culprit is found. No 
cases are instituted, or if cases are 
instituted they are allowed to be 
forgotton. And our conscience hurts only 
occasionally when such incidents hit the 
headlines. Then our conscience pricks us 
and we get up as I am getting up and 
making a fiery speech. But for the rest of 
the time we forget about it. 

Therefore, I would like to give a more 
basic suggestion, even if it ap. 
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pears to be more redical than what my  
friends have  offered.      I  would like to 
say, now that you are instituting special 
courts,, why can you not handle all such 
cases to the special courts?     Why can you 
not expand the functioning and scope of 
the special courts.      Does the misdeed or 
whatever it is—I am not going  into the 
issue—of one or four persons   more 
heinous than all the letting of blood in the 
country that has been allowed in the last 30 
years when the Muslims have been killed 
and when the Hari-jans,  the Scheduled 
Castes    and the Scheduled Tribes have 
been butchered?   So, I would like to ask 
the hon. Minister  whether he will     
legislate, now that he has brought the 
special Courts Bill before Parliament, that 
this case and all the cases involving atro-
cities on the Scheduled    Castes,    the 
Scheduled Tribes, the Muslims     and 
other weaker sections and minorities will 
be sent to the special courts because you 
say that you do not want justice he 
delayed. For 30 years justice has been 
delayed to our Muslim brothern  and  the   
Scheduled     Caste brothern.      Why 
should the    special courts not handle these 
cases so that the culprits can be brought to 
book so that there  is   deterrent   
punishment, so that they know that they 
cannot get away with it and that, therefore, 
will    not    repeat    it?   Therefore,    I 
would ask the hon. Minister whether he 
would include this in the scope of the  
special courts  so that    all such cases go to 
the special courts, and if not why not.     
Why?     Is it not possible to   have  special  
courts to deal with atrocities? 

My friend has said that it is provided 
under the Directive Principles of the 
Constitution. And I would also like to say 
that I agree with him that there are 
problems when you deal with the States, 
that ours is a federal Constitution and that 
there are cer- 

tain powers given to the States, but, Sir, I 
would also like to say that in j India in the 
last 30 years whenever such grave situations 
have arisen, the Centre has taken action, it is 
not as if that the Centre is powerless. 
Maybe, you want to take the States along 
with you. That is all right. But so far as the 
setting up of special courts is concerned, 
there is nothing in the Constitution 
empowering the States to come in its way. 
Therefore, if his response is negative, I 
would ask: Why is it negative? 

Finally, Sir, I would like to ask him a 
clarification. I believe that he himself 
gave an assurance earlier, and I would 
ask him this. I may be wrong. This is 
what I learnt from the newspapers, that he 
himself gave an assurance that the 
District Magistrate of the place would be 
transferred immediately. I do not know if 
such an assurance has been given or not. 

SHRI G. C. BHATTACHARYA: No. 
thing has happened there. 

DR. V. P. DUTT: I would like to know 
whether this Government has not that 
much influence with its Government there 
that it cannot get the District Magistrate 
transferred when strictures have been 
passed upon him not only by the Members 
of Parliament but also an adverse report 
has been given by the Members of his 
own Government. 

SHRI H. M. PATEL: Sir,, when this 
incident first    came to my    notice, I 
immediately wrote a    letter    to the Chief 
Minister of Uttar Pradesh   that he must go 
into this matter urgently and  expeditiously.   
But I  think you are well aware that in   U. 
P. at that particular moment, there was a 
certain situation.    So,   although I received 
a reply, "Yes, it will be gone into   im-
mediately and appropriate steps would be 
taken", I think you will appreciate that 
there would be a certain delay in those 
particular circumstances.     I also view    
occurrences of this    kind with great  
anguish.   But  the     hon. 
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Member also says that this matter has 
been before us for over 30 years, ever 
since we became independent, and we 
have not been able to solve it or prevent 
these things from happening all this time. 
It indicates that the problem is not quite 
so simple as we imagine it to be that by 
merely taking this step or that step, we 
can solve it. Right from the beginning, 
the first thing we decided to do was to 
banish untouchability, etc. by law. But 
there are certain things which you cannot 
achieve by mere legislation. You can 
certainly say that it is illegal. You can 
have punishment, etc. Nevertheless these 
things continue. There is no 
untouchability worth the name in cities. 
But you go to the villages. The very same 
people who would condemn 
untouchability, who would not even 
dream of thinking that anyone is 
untouchable or anybody should be dealt 
with any differently, when they go to 
their villages, what happens? In the 
villages immediately they become the 
same old orthodox persons. Even those 
hon. Members who might say on the 
floor of the House that they do not like 
this,, will find it very difficult to go 
against these things. That is what 
prevents success being achieved in this 
field. I am not saying this in order to say 
that nothing has to be done. I am only 
saying it in order to emphasise the fact 
that it is an extremely difficult and 
complex problem, and We have to tackle 
this. And my assurance was that I would 
do my best, the utmost that I can, in order 
to tackle this problem. I would not be 
rash enough to say that I will succeed in 
seeing that it is all banished during my 
time. But I would certainly make hold to 
say that I would take sufficiently 
effective measures so that definite 
progress is achieved in this direction. 

DR. V. P. DUTT: I asked epecifi-
cally... 

SHRI H. M. PATEL: I am answering. 
DR. V. P. DUTT: I would also say 

that discrimination is different from 
atrocities. fc 

 SHRI H. M. PATEL: It is this kind of 
thing, this attitude of people, this attitude 
of mind of everybody... 

DR. V. P. DUTT: That is all right. But 
it is different from atrocities. 

SHRI H. M. PATEL: Now, consider 
the questton. You say the PAC and the 
police behave in this manner. Why do 
they behave in this manner? They are part 
of our own society. {Interruptions). 

SHRI B. D. KHOBRAGADE (Maha-
rashtra): They behave in this fashion 
because you do not take action against 
them. 

SHRI H. M. PATEL: Not neces 
sarily so. (Interruptions) If you find 
that simple answer,, it is all right. I 
agree that when anybody is found 
guilty, when sufficient evidence is 
found against anybody, we should see 
that he is punished without any hesL 
tation... if 

SHRI B. D. KHOBRAGADE: But 
only the Government can collect evi-
dence.     Only they can investigate. 

SHRI H. M. PATEL: Let me ask you. 
Who is the investigating machinery? You 
have to realise that it is the police... 

SHRI B. D. KHOBRAGADE: That 
means that we have only to suffer. 

SHRI H M. PATEL: You have suffered 
for 30 years. I am trying to say that I, for 
one, while I am in authority will do my 
utmost to see. . .{Interruptions) For what 
it is worth, I shall do all I can to see that 
this problem is tackled in earnestness, 
and not just •through merely giving 
assurances on any particular kind of 
action. Whatever action is called for will 
be taken. I will also say that for this 
purpose, I will consult, I will seek the 
advice and guidance of certain of my hon. 
friends here who have studied this 
question. 

DR. V. P. DUTT: What abou Special 
Courts? 
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SHRI H M. PATEL: Yes, my answer is 
that there will be no Special Court 
immediately. But I will certainly consider 
your suggestion. This is all I can say. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Yogen-dra Sharma. 
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6.00 P.M. 

SHRI H. M. PATEL: Sir, the hono-
urable member has asked a number of 
questions. But I would like to remove_ 
one or two misapprehensions that have 
occurred. First of all, this incident 
occurred as a result of this quarrel which 
was going on for a number of years over 
the right of passage and, in the end, the 
Harijans won and this had to be 
implemented. There was some delay in 
the process of implementation, as the 
report goes. But it was agreed that this 
was to be carried out and there was no 
quarrel over that. Nevertheless, on the 
Uth, because of the way i'n which the re-
moval of that wall was done to widen the 
passage, some trouble started. But, at the 
end of that trouble, somehow the 
authorities and the parties concerned 
managed to settle the dispute and they 
agreed also as to how it was to be done. 1 
am referring to my information. And, Sir, 
the next day a procession was being 
taken out and it is then that further 
trouble started. This time, it seems, the 
trouble started between the police and the 
Harijans and this is how this incident 
occurred which has caused so much of 
distress. Now, the appointment of the 
Commissioner to hold an inquiry was not 
made after Mr. Patil 

went there and came back. It was made long 
before that by the State Government. I only 
want to correct that and it is not something 
that has been done at our instance. I have 
already said that. Now the Commissioner is 
unlikely to hold the inquiry because of :he 
way in which it is going to be bifurcated and 
a different method of inquiry may be there. 
A suggestion has been made that I should 
request the Commissioner for Scheduled 
Castes and the Scheduled Tribes to go into 
it. I shali , certainly do so. I have no 
objection to that. But I have to consult the 
Scheduled Castes and the Scheduled Tribes 
Commissioner. 

SHRI B. D. KHOBRAGADE:      He 
is there. 

SHRI G. C BHATTACHARYA: He is 
there. 

SHRI H. M. PATEL: One does not 
discusa that way- I nave to find out how it 
is to be organised. 

SHRI BHOLA PASWAN SHASTRI 
(Bihar): I am here; I am a Member of the 
Rajya Sabha also. 

SHRI H. M. PATEL: And I shall discuss 
with him. Do you not realise that I am earnest 
and sincere m what I am saying? When I say I 
will dis-cuss with him, it is not in order to 
persuade him not to do it, but it is with a view 
to finding out what diffi- \ culties he may 
have, what problems he will have to face and 
so on and what assistance I can give him in 
order to do that. It may also be necessary to 
consult the State Government; the State 
Government haa to be consulted. We cannot 
eet aside the Constitution completely and say 
that the Central Government; will do this'. So, 
I shall have to consult ail these people. 
Therefore, you should rest content and I will 
certainly consider all these various 
suggestions that are being made. But, so far as 
the inquiry is concerned, we shall certainly 
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see that the inquiry is made into this. We 
are satisfied that there are certain 
atrocities which have been committed 
and those persons who are responsible 
for these things should be brought to 
book as speedily as possible. But these 
are all things which escalate and, in the 
escalation, all kinds of terrible things 
happen. Our aim should be to arrange 
things in such a way that the escalation 
is prevented. If an incident takes place, 
you must try and see that it is curbed at 
the earliest possible moment and  is not  
allowed  to  escalate. 

SHRI G. C BHATTACHARYA: Sir, 
only one clarification I want. Under what 
law... (Interruptions) 

- THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): There are 
many speakers.    Please sit down. 

SHRI G, C, BHATTACHARYA: 
Why are you in a hurry? 

SHRI B. D. KHOBRAGADE: Be-
cause I have to catch the train and I have 
been sitting here for long for this. 
Therefore, I would request y°u to kindly 
sit down. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL, YADAV): Mr. Bhatta-
charya, please 3it down. 

SHRI B. D. KHOBRAGADE: Sir, I 
would not repeat whatever has been said 
during this discussion nor would I 
mention the other instances of atrocities.   
The atroeities that have 

 
 
been perpetrated in Muzaffarnagar are of 
the utmost heinous nature and should be 
condemned by all as they have been 
condemned by all sides of the House. Sir, 
the important question that I would like 
to ask here is about the attitude of the 
Government officials. We haTe ex-
perienced the same • thing i'n Agra, in 
Pantnagar, in Muzffarnagar and in 
Nagpur. Whenever the Scheduled Caste 
persons were involved, the police 
officer^ indulged in brutal lathi charge 
or firing. I would like to know as to what 
action is being taken against those 
officers. I think, we have got the same 
experience in Ali-garh when the 
Muslims were involved. Are .we going 
to allow the police officers or the 
Government officials to slaughter the 
Scheduled Castes, to butcher the 
minorities, to rape their girls and 
daughters, to butcher their children and 
the Government is going to be a silent 
spectator to all these atrocities? Why 
should action not be taken immediately 
against the official as has been suggested 
in this House? The SP and the Collector 
should have been suspended 
immediately. 

Sir, I would quote only one ins- j tance. 
In the Nanded district of Maharashtra, one 
police officer just opened fire. He did not 
kil] 6* hurt anybody but he opened fire. He 
was immediately suspended and an in-x 
quiry was started by the Maharashtra 
Government. Mr. Singaravelu was the 
officer concerned. He was immediately 
suspended. He belongs to the Scheduled 
Castes. Sir, when so many persons were 
wounded, killed and maimed and the 
women were raped, why should not the 
Central Government take action as it was 
"done *n the case of one Scheduled Caste 
police officer in Maharashtra? I do not 
understand why the concerned police 
officer and the Collector are not 
immediately suspended. Sir, the hon. 
Minister has admitted that there is a 
variation in the report submitted by the 
State Government and the in- 

SHRI G. C. BHATTACHARYA: 
Under what provisions of law will the 
■Central Government do this? (Inter-
ruptions) 



    

[Shri B. D. Khobragade] quiry made by 
the hon. Minister, Mr. S. D. Patil. The 
very fact that the State Government has 
tried to suppress the real facts indicates 
that the State Government is trying to 
protect the guilty officials. Therefore, Sir, 
we cannot expect to get any justice if any 
inquiry or investigation is entrusted to the 
State Government officials. Sir, our 
friends here have made a suggestion that 
special courts should be there to try the 
offences committed against the Scheduled 
Castes and the minorities. Sir, that is not 
sufficient in my opinion. What would the 
court do if the investigation ia not 
complete, if the investigation is not 
proper? If the loopholes are there and the 
investigation is done in such a fashion 
that the benefit of doubt can be given to 
the accused, what will be the use? The 
special courts will do nothing and they 
will be of no use. For this purpose, there 
should be a special machinery to 
investigate these offences honestly, 
impartially and properly So that if there is 
sufficient evidence to prove their guilty, 
they be convicted and they can be punish-
ed. Until and unles3 the investigating 
machinery is impartial, we cannot hope to 
get any justice in such cases even by 
establishing special courts and we cannot 
protect the life and property of the 
Scheduled Caste people. Therefore, I 
would like to know from the hon. 
Minister whether such an investigation 
machinery would be established. 

Sir, so far as the protection of the 
Scheduled Castes is concerned, there has 
been another proposal that the PAC 
should consist of the Scheduled Caste 
people to the extent 0f 50 per cent. I do 
not know what objection there can be for 
the hon. Minister to accept that proposal. 
Mr. Karpoori Thakur, the chief Minister 
of Bihar, has already declared that 50 per 
cent of the Home Guard personnel would 
be from the Scheduled Castes. They will 
be  armed, and jn case there is 

any atrocity perpetrated against the 
Scheduled Castes, those persons will be 
entrusted with the work of protecting the 
life and property of the Scheduled Castes. 
If one State Government has already 
accepted this proposal, why should it not 
be emulated by the other State Govern-
ments? Therefore, I woud like to ask the 
hon. Minister to consider all these 
proposals and take effective steps to 
protect the life and property of the 
Scheduled Castes. It is not enough to 
come here on such occasions and pay lip-
sympathy to the cause of the Scheduled 
Castes. We have been listening to such 
words, such sympathetic words, in the 
past also. But, unfortunately, nothing has 
been done. More than 100 persona have 
been arrested, in this case and all of them 
belonging to the Scheduled Castes. Not a 
single person has been arrested from the 
non-Scheduled Castes communities. What 
is the reason for that? When it is quite 
clear that all our people were wounded, 
that they had suffered the most, it means 
that these injuries were inflicted by non-
Scheduled Caste members. If that is the 
case, why not a single person from the 
non-Scheduled Caste communities 
arrested? All this clearly points to one 
direction, namely, that the police officers 
and Government officers, are helping and 
assisting the caste Hindus to butcher the 
Scheduled Caste people. Therefore, we 
can never expect to get any justice as long 
as these officers are there. Therefore, I 
would like to appeal to the hon. Minister, 
if he is really interested and if he is really 
sincere that the guilty persons should be 
punished, that he should immediately take 
the first steps to transfer these officers if 
he cannot suspend them. Transfer them 
immediately and entrust the investigation 
to those persons who are impartial and 
really interested in the welfare of 
Scheduled Castes. 

SHRI K. K. MADHAVAN (Kerala): 
Sir, I want a clarification. 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let the hon. Minister reply 
then you can ask the  question.    
(Interruptions) 

SHRI K. K. MADHAVAN: You are 
behaving like Mr. Jatti, only giving me 
promises but not the opportunities to speak. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Let the Minister  reply  first.    
(Interruptions) 

SHRI K. K. MADHAVAN: I am now a 
senior Member and I will be completing 
three years in April. You do not give me a 
chance because I am a back-bencher or 
because I come from a particular caste or 
because 1 come  from Kerala.    
(Interruptions) 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Madha-van, please 
allow the Minister to reply first. Your seat is 
there but otherwise you are a first-bencher 
and a senior Member.    (Interruptions) 

SHRI H. M. PATEL: Sir, I have already 
indicated while replying to another hon. 
Member that the question or creating civil 
courts is not the answer; but even then cases 
have to be filed, investigation has t° he done 
and it will have to be do'ne by the same 
committee. We have to go into this matter 
very 'seriously. In other words, I do see that 
we shall have to find out what kind of an in-
vestigating machinery should be set up in 
which everybody could Have confidence. It 
is not something which one can do just like 
that. 

The hon. Member has said that there is only 
lip-service today. At the moment, I can only 
give lip-service. You will have to wait for 
some time before you can see whether any 
action follows or 'not. It is inevitable. At the 
moment, I can only keep on giving 
assurances that I do intend to pursue this 
further and see what are the right steps that 
we should take. 

THE VICE-CHAIRMAN— (SHRI 
SHYAM LAL YADAV): Yes, Shri Jha. 

SHRI K. K. MADHAVAN: What 
about my  case?    (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): All the points 
have been covered. Therefore, please be 
brief s° that the other Members may also 
have an opportunity to ask questions. 
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SHRI H. M. PATEL: I am sorry, whether 

the hon. Member like it or not but this is a 
fact. But I have not taken shelter behind that or 
said that nothing wili be done. But it haa to be 
done in the proper way. The hon. Member 
suggests about the life insurance scheme. Does 
he really think that we want to see this kind of 
thing to go  on happening s0  that 

 

SHRI H. M. PATEI,: Sir, the lion. 
Member asked as to v/hy the Home 
Minister does not do what is in his power 
to do, that is, taking action against the 
officers. I must say it is for the State 
Government to do it... 
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lots of people require to be compensated? I 
think that is not the kind of way the 
insurance scheme works. The insurance 
scheme works only where the large number 
of people are likely to be involved and only 
occasionally something happens in which 
case they pay compensation. Therefore, it is 
not a matter which needs to be or ought to 
be tackled in that way at all. Wherever it is 
necessary to compensate them and give 
them the assistance, the Government has 
always been doing so and we shall do so in 
this case too. I do not know whether the 
State Government has yet acted but my 
feeMng is that there really was not a 
functioning Government at that time in U.P. 

It is said, and that is one of the things that 
surprised me and I admit it too that among 
the arrested people, there were almost the 
Scheduled Caste people entirely; not one of 
the others was arrested, and yet, injuries 
were received by the Scheduled Caste and 
the Scheduled Tribe people. Does it suggest 
that it is only they who shot themselves. So, 
it is something which is certainly surprising. 
So, I am not aware of some of these things; 
they will have to be pursued. But I would 
request the hon. House to let these things be 
pursued in the manner they ought to be 
pursued because there has to be a proper 
administration in the country. The 
functioning should be according to the rules 
and regulations. At the same time we should 
also see that proper action is taken as 
speedily as possible. I am also anxious to 
see that action is taken speedily and T haive 
given this assurance and 1 shall get in touch 
with the State Government. 

SHRI SHIVA CHANDRA JHA: What 
about democratisation of police? 

SHRI H. M. PATEL: So far as the 
democratisation of oolice is concerned, T 
am afraid what the hon. Member is 
suggesting, if we do that, then there will be 
no police which is not a desirable thing. 

this Government lacks    the    political 
will to protect the interests of      the 
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This  Janata     Government lacks  the 
political will to protect the interests 

'The District Magistrate and     the S.P. 
•of  the  district  will  stand  suspended
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Thir, Governmeant lacks the political wi'l.   This 
Government cannot protect the interests   of    
the    Harij'ans,    the weaker  sections  and    the  
minorities. This is the Government of landlords. 
This  is the  Government of reactionaries.    This 
is    the    Government    of capitalists.   This 
is the Government ot communal people.    
This the Government of splinter groups.   This 
Government cannot protect the interests   of 
the weaker    sections.    This    Government 
cannot protect the interests    of the country.    
This Government    cannot protect the 
interests of the nation. This Government 
cannot do anything except create anarchy and 
a law and order situation in the    country.    
This Government     cannot     do     anything. 
Therefore, this Government must go. I would 
ask this Home Minister. Mr. S. D.  Patil went    
to    Mzuaffarnagar. What is the report he has 
given?   He is the Home Minister.   It was his 
duty to get suspended the District Magistrate 
and the S.P.   He has not done it. Still he has 
come here to participate in this discussion.   
What is the sense in this?   It was the duty of 
the Minister.    But he has done nothing.   The 
charge made by Shri Maury a is not against 
that person whose wall    was under 
construction.    The    charge    is against the 
PAC and the police force. 

 

 

Additional LGr. should be appointed 
in all the State to look after the in-
terests of the Harijans, minorities and 
weaker sections.



 

SHRI H. M. PATEL: Sir, I think the 
hon. Member has made one or two 
suggestions. I shall certainly consider 
them, but as he has begun by saying that 
this Government has no will to do 
anything at all, I can only wait until I 
show him that there is a Government 
which has the will. 

SHRIMATI SAROJ KHAPARDE: 
Sir, Sir, .  .  . 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): I have heard 
your voice several times. Please do not 
repeat. There are several members from 
each party who want to speak.    Yes, 
Mr. Madhavan. 

SHRI K. K. MADHAVAN: Sir, after I 
heard the hon. Minister I thought that 1 
should get one or two clarifications. I am 
not going to make a statement. The first 
thing is that the Government is committed 
to protect the interests of the Scheduled 
Castes and the Scheduled Tribes and other 
weaker sections. Firstly, it is given in the 
Constitution itself and secondly, aa per the 
manifesto of the Janata Party they stand 
committed to this. Now the question is 
whether they have got the will to do it, 
whether the Government has got the will 
to do it. I am not questioning the bonarides 
of the hon. Minister or even of the 
Government. That apart, I want to say that 
the incidents of atrocities on the Harijans 
have to be related to a certain period. I 
would specifically say that these incidents 
have been inspired  by  certain  people 
placed  in 

high authority.    This I had pointedly 
mentioned in my speech during    the course 
of discussion on the Motion of Thanks.    I 
pointedly mentioned    that the person who 
has come to power as number two in the 
Cabinet, as Deputy Prime Minister, had been    
fomenting all     these     troubles.     His,    
political group     was     fomenting     all     
these troubles.   Now   he   has    come   back 
to    power.   In    between   there   was a 
period when he was out of power. You    
examine that    period also  and compare.    I 
am not in possession    of figures.      The     
figures will be with    , the Home Minister.   
The thing is that this Government is in 
existence under the    point of bayonet,    
aided by    no less a person than No. 2 in the 
Government.    When the Government is of 
that composition, where is the reaction? In 
that political    climate,    inspite of the 
determined will of the hon. Home Minister, I 
do not know how far he is going to succeed.    
So I want a clarification as to what action he 
proposes to take in this matter. 

SHRI H. M. PATEL: Sir, I can only 
suggest that he wants awhile and sees 
whether I do succeed in taking action or 
not. 

SHRI HAREKRUSHNA    MALLICK 
(Orissa):   Sir, I do  not want to add 
the   salt   of  politics  in  this  problem, 
i    as my friends on the other side have 
done. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): You just put 
your  points. 

SHRI HAREKRUSHNA MALLICK: 
Yes, it is no use speaking against one 
Government or praising the other. I am 
not going to blame their Government. But 
the only thing I want to say is that I just 
remember that during Gandhiji's 
Centenary celebrations, while addressing 
a meeting in the Mavalankar Hall on June 
28, I summed up by saying that as many 
as 98 Harijans in this country were 
seacrificed like goats or lambs and  that 
was a cari- 
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cature against 'Gandhiji because he stood for 
the socially weaker sections. I do not want to 
name, as to who was in power at that time. 
At the same time I am not going to say 
something in praise of our Government. I am 
reminded of the firing at Agra in U.P. when 
the Harijans and the neo-Buddhists were 
going in a procession to observe the birthday 
of late Mr. Ambedkar. Of course at that time 
a bye-election was going on in Azamgarh. In 
Marathwada, when a university was going to 
be named after Dr. Ambedkar, the same 
hulla gulla was started and apart from other 
things, two hon. Members— one of this 
House and another of the other House—were 
booked by the police although another 
university is named after another leader, but I 
am not going to have any jealousy against 
anybody. Now comes this case when the 
same thing happened to some Harijans who 
wanted to observe the birthday of another 
great man and, as the hon. Minister has said, 
peculiarly, only Harijans have been 
victimised. So, I want to draw the attention 
of the Government to this and appeal to the 
conscience of this House and the hon. 
Members not to politicalise the issue. Parties 
may come and parties may go. Governments 
may come and Governments may go. But all 
have to remain in this country—the Harijans 
and the non-Harijans, Adivasis and others. 
The whole question is what should be done 
and how best we can achieve the objective 
that all can live like brothers and sisters. That 
is my submission. 

Regarding the police pattern and police 
behaviour, I need not tell much. I want to 
remind you about what the Allahabad High 
Court observed about the police. It was said 
in this house that the police behaviour has not 
changed from Jalianwalla to the present day. 
Once they are in uniform, they feel that they 
are probably from heaven or from hell. 
Although there is an axiom that every police 
officer is a citizen in uni- 



 

[Shri Harekrushna Mallick] 
on an experimental basis. On the very spot, 
the affected persons should be compensated 
fully and permanently, that is those people 
who are affected by death, injury or damage. 
A tax which is called the punitive tax, must be 
collected from that area. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Now conclude. 

SHRI HAREKRUSHNA MALLICK: So I 
want to draw the attention of the House to this 
aspect so that this issue is not distracted by a 
political approach. I completely appreciate 
what my hon. friend, Shri Kalp Nath Rai 
has_said. We should really put in right earnest 
our view points so that real relief is given to the 
people who are affected and who are in the 
danger of being affected. Therefore, I want to 
place on record, whatever has happened may 
never be repeated. "Thus far and no further", 
may be placed on record as our guideline for 
future. 

SHRI H. M. PATEL: Sir, I shall consider 
the suggestions made because he has said 
what he wants me to do. But it is not 
necesseary that every one of those suggestions 
can be accepted. We are making considerable 
progress so far as reservation is concerned, 
and it does not remain on paper, it is given 
effect to 

SHRI HAREKRUSHNA MALLICK: 
What about my point that every police station 
must have an officer from among these 
people i.e. the Scheduled Caste and Tribe? 

SHRI PIARE LALL KUREEL urf PIARE 
LALL TALIB (Uttar Pradesh): Thank you 
very much for giving me some time.  
(Interruptions). 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); There are so many names. 
What can I do? I am accommodating as many 
Members as 

possible from every party although we are 
late.    (Interruption) 

SHRI PIARE LALL    KUREEL urf PIARE 
LALL TALIB:   I thank    you for the time, a 
few minutes, that you have given to me.    Sir, I 
will not say anything so far as the facts are con-
cerned.    My hon. friend, Mr. Maurya, has very 
eloquently related the facts. But I will draw the 
attention ot the hon.  Home Minister to the  fact 
that the  Scheduled  Castes form about    a 
quarter of the total population of this country,  
and inspite of the    Government's claim  to  
have  introduced  the Harijans  Protection  
Programme,     all sorts of atrocities are being 
perpetrated  on the Scheduled Castes    people. 
They are on the increase. Sir, this is a very 
serious problem, and it is    a very big problem.    
It is an alarming problem as Mr. Maurya has 
asked me to say.   They form about 25 per cent 
of the total population. 

Sir, I have to make   one suggestion. A change 
of heart is required.    You have to carry on a 
countrywide propaganda. You have to set up a 
countrywide    propaganda    machinery    to 
change    the    views   of  the     people. Change 
of religion will not help them nor all these    
efforts    that    we    are making.    Countrywide  
propaganda  is needed  to  change  the  heart  of     
the people,  to  change  their  views.  After all,   
who   are   the   Scheduled      Caste people? They 
are your own kith and kin,   your  own   flesh   
and   blood   and your   own   brothers.     You   
have     to teach the people in the Villages where 
75 per cent of the people live.    You have  to tell  
them  that everybody is equal  and has got equal 
rights.      In this connection I warn; to make    one 
suggestion   through   you.    A   separate Ministry  
for   Scheduled   Castes'  Welfare should be set up 
at the Centre. It is a very big problem and this is 
your     responsibility—not  the  State's 
responsibility.    You  have to  see  that the  
Scheduled Castes are helped    in every sphere of 
life.    I must also say that their hopes and 
aspirations have 
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I was just telling the House that there is 
no difference between what this Bill seeks 
to do and what     the honourable Minister 
when he   inter. ] vened in the debate said, 
that there is no  doubt that it was     
established at tht instance of the Muslims of 
India.   Sow as I said a minute back, the  
whole  difficulty  arose  out  of  a judgement 
of the Supreme Court. Now, the judgment 
of a High Court or the Supreme Court is of 
two kinds. One is a finding of fact and the 
other is -1 of Law.      In this case the 
Supreme Court's finding is of law. And a 
finding of law can always be changed by 
Parliament, by the House, or by the ' 
Legislature of a State if it relates to a State 
subject.    Therefore, on that fc ground also 
the  argument advanced by the honourable 
Minister of Education that the  Supreme 
Court had given a judgment and that it was a 
finding of   fact... (Interruption)    My 
honourable friend, Mr. Sankar Ghose, who 
is not  present  here now,  had dealt with 
that point in great detail. There is another 
point which is very well known.   It is well-
known law— and the Minister knows 
coming as he does from a very eminent 
solicitor's firm—which says, it is the law of 
contract, and according to     Cooley and 
other authorities, if anything has been 
brought about as a result of a contract " 
between two parties, then it cannot be 
changed without reference to the other tarty.    
May I know if there is anybody in this 
House or outside who denies the fact that 
the Aligarh Muslim University came into 
being as a result of an agreement entered 
into between the Secretary of     State for . 
India  on  the  one side  and the Aligarh  
Muslim University  Foundation Committee   
and  the      Mohammadan Anglo Oriental 
College on the     other side?    Sir,  read  the 
Preamble itself. It is written there, this 
institution.. 

c    SHRI HAREKRUSHNA MALLICK-. 
No. no. 

SHRI TRILOKI SINGH: My friend 
who is sitting just next to him drew my 
attention in particular to the his- 

r tory. Let him not deny that it was the 
Secretary of State for India who ruled 
this country right up to 1947.. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND GANESH JKULKARNI): You 

ignore his remarks. 

SHRI TRILOKI SINGH:    You   are 
!    SHEIKI (Andhraa Pradesh): At that 
brought about as a result of  ---------------  

SHRI GHOUSE MOHIUDDIN 
SHEIKH(Andhra Pradesh): At that time 
he was a bochcha. 

SHRI TRILOKI SINGH; Or he might 
not have been born even — 

SHRIMATI HAMIDA HABIB-
ULLAH: He was a bachcho. 

SHRI TRILOKI SINGH: Sir, nobody 
denies, I don't think anybody present here 
denies, that under the Constitution, under 
Article 30, the minorities have a right to 
establish and maintain an institution of 
theii* choice. The Minister at great length 
went into the history of the Aligarh 
Muslim University. His main point was 
that non-Muslims were also educated in 
the Aligarh Muslim University, that there 
were non-muslim teachers, that there was 
a non-Muslim principal. All right. But if 
he had read the provision of the Constit-
ution itself carefully, it is incumbent upon 
any institution which seeks recognition 
from the Government, whether it is a 
Christian institution or a Hindu institution 
or any other institution, that it will be 
open to students of all sections. With 
regard to teachers also not that only 
Muslims shall be appointed as teachers. In 
the case of the Aligarh Muslim University 
right up to 1951, I would like to draw the 
attention of the houour-able Minister, the 
management vested in a court which 
consisted exclusively of Muslims. And 
then so much stress has been laid upon 
history. I would like to quote from what    
the 



 

[Shri Triloki Singh] 
Education Member wrote to the 
Governor-General-in.Council on 
16.5.1911; 

"I have had four long sittings with 
the Mohammadan delegate and I think 
that we have come to a satisfactory 
working; airrangement, bi\ we ought to 
regularise the position now. We are 
really, in effect,   committing  
ourselves." 

Then, in 1911 education was a provincial 
subject. The Education Member wrote to 
the Lt. Governor of Uttar Pradesh to 
obtain his consent oh 3rd June, 1911, in 
the following words: 

"Since the Muslim community is 
united in demanding a university ( I, 
therefore realise that the Muslim 
University will have to toe allowed." 

I want a simple, grammatical meaning of 
what I have put before the House, 
namely, "I, therefore, realise that the 
Muslim university shall have to be 
allowed." 

In the despatch sent by the Governor-
General in Council to the Secretary of 
State for India on 27th June, 1911, he 
said thus: 

"Complete confidence of the Muslim 
community—If your Lordship agrees, 
we propose to enter into negotiations 
with the Committee with a view to 
framing detailed, practical proposals 
which we can lay before the Lordship 
for approval." 

What more can one want, so far as 
historical proof is concerned? I 
refer you to what I quoted in 
my opening speech. It is 
not       good       to quote       one- 
self. It relates to the speech of the 
Govertior-General-in-Council when this 
Bill finally came for passage before the 
Imperial Assembly in September, 1920. 
The Governor-General in Council himself 
came to preside over it. Ordinarily,  the 
Home Member used      to 

preside over the meetings of the Imperial 
Legislative Council. The Governor-
General-in-Council himself joined in 
offering congratulations to the entire 
Muslim community and said: 

"This is going to be a historical 
decision". 

Sir Surendranath Banerjee of hallowed 
memory also did the same thing. My friend, 
the Education Minister knows that he was 
known as < uncrowned king of Bengal for 
more than a quarter century. He was sup-
posed to be the best orator that India has 
ever had. Sir Surendranath Banerjee, while 
speaking and taking part in the Aligarh 
Muslim University Bill in 1920, said as 
follows: 

"Sir, speaking as a representative of the 
Hindu community, we desire to welcome 
the Bill which has been introduced and 
also to congratulate the hon. Member in 
charge of it (Sir Mohammed Shaft was 
the Member) on the admirable speech 
which he has' made in introducing it. 
That, I think, represents the attitude of the 
Hindu community. This University is to 
be a unitary and residential University, 
and it is to represent an advance upon the 
type of Universi- ' ties, which have been 
established in Dacca and in Banaras. All 
that is welcome, not only from the Mus-
lim, but also from the general and the  
larger  standpoint." 

This is what Sir Surendranath Banerjee 
said. Then I would like to say , one more 
thing. At the very beginning when the 
foundation stone of the Muhammedan 
Anglo -Oriental College was to be laid, 
Lord Lytton went there to lay the 
foundation stone. What he said was 
published in the Gazette also.   He said: 

"This devoted band of Muslim 
workers held a series of meetings, the 
last of which took place on 15th April 
1872 in which   it was 
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